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INTRODUCTION 

I, tbe Cbairman of tbe Committee on Papers laid on tbe Table, having 
been authorised by the Committee to present tbe Report on tbeir be-
half. present this tbeir Third Report. 

2. On eumination of certain papers laid,on the Table of Lok Sabha 
during tbe Tentb, Tbirteentb and Fourteenth Sessions of Eighth Lok 
Sabha, the Committee have come to certain conclusions in regard to the 
delay in laying (.) Annual Report anrl Audited Accounts of the Regional 
Engineering College. Hamirpur for tht: years 1985·86 and 198687; (ij) 
Annual Report and Audited Accounts (If the Asiatic Society. Calcutta 
for tbe year 1985·86; (iii) Annual Reports and Audited Accounts of tbe 
Vayudoot Limited, New Delhi for the years 1981'82, 1982··83, 1983-84, 
1984-85 and 1985·86; (iv) Central Council of Indian Medicine. New 
Delhi for tbe year 1986,87; (v) Indian Association for tbe Cultivation of 
Science, Calcutta for the year 1987·88; (vi) Annual Reports and Audited 
Accounts of the Karnataka Dairy Development Corporation Limited. 
Banlalore for the years 1984-85 and 1985-86; and (vii) Annual Report and 
Audited Accounts of the Coal India Limited, Ranchi for the year 1987-88. 
Tbe conclusions oftbe Committee are embodied in tbe Report. 

3. On 20 July, 1990, the Committee took evidence of the representa-
tives of the Ministries of Agriculture (Department of Agriculture and 
Cooperation) and Energy on the question of delay in laying Annual 
Reports and Audited Accounts of the Karnataka Dairy Development 
Corporation Limited, BaDgalore and the Coal India Limited. Ranchi 
respectively. 

4. The Committee wish te express thlir tbanks to the Officers of the 
Ministry of Agriculture and the Ministry of Energy for furnishing infor-
mation desired by the Committee. 

S. Tbe Committte considered and adopted this Report at their sitting 
held on 30 July, ]990. 

6. A Itatement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 
NBW DELHI K. C. TYAGI 
.4.8gtU' 1990 Chairman, 
-------- Committee on Papers laid on the Table. 
BIaGdra. 1912 (8) 

(v) 



CHAPTER I 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF REGIONAL ENGINEERING COLLEGE. 

HAMIRPUR FOR THE YEARS 1985·86 AND 1986-87. 

The Regional Engineering College, Hamirpur Wat established OD 26th 
April, 1985 under the Societies Registration Act. 1860 witb the object of 
providinl instruction and promoting research and development in varioua 
brancheS/disciplines of Engineering and TechnololY there by leadinl to 
advancement of learning and disseminstion of knowledge in theee dici-
plines in She region. State and Couotry. The College is affiliated to tb. 
Himachal PIadelh University. Shimla. 

1.2. The College was sanctioned a plan Irant of Rs· 156.72lub 
(RI. 45.00 lakbs during 1985·86 and Rs. 111.72 lakbs during 1986-87) by 
tbe Central Government to meet its recurrin, and non-recurriog expendi-
ture under tbe Icberne of Establisbment of Regional Engineerinl Collele. 

1.3. The Annual Reports and Audited Accounts of the College for 
tbe yean 19~:¥ and 1986-87 which ought to have be(n laid by 31 Decem-
ber. 1986 31L'D'eeember. 1987 were laid after delay of 2n montbl and Ui 
month I relb~ctively. Audited Report and Audited Statement of tbe 
Accountl (or 1985·86 and 1986·87 were laid on 64.89 and the Annual 
Report for tbe aforesaid yean were laid on 20.4.89. BoSh the Annual 
Reports and Audited Accounts ought to have been laid together al per 
recommendation of the Committee on the Papers laid. 

In the delay statement laid alongwith Anoual Accountl on 
6.4.89, the reasons for delay were explained as under :-

"Tbe Annual Reports and tbe Audit Reports alongwilb 
audited statement of accounts for the year J985·86 and 1986·87 in 
reepect of the Regional Engineerinl College. Hamirpur ".re 
reqoired to be laid before tbe HOUle within the prescribed period 
of nine montbs after tho clOle of ahe correspondinl 8ccountinl 
year. 

The Regional Engineering Collele, Hamitpur, wal eltablished 
durioa 1985·86 UDder Societies Registration Act. XXI of 1860. 
The C)lIeae started its academic activities dllrin, 1986-87. Havinl 
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complckd necessary formalities, the audit of accounts of the 
College for the period ]985·86 to 1989·90 was entrusted to the 
Comptroller and Auditor General of India by the Ministry of 
Finance vide their letter dated 20th October, 1987. 

I :, .. "be Office of tbe Accountant General (Audit) ~i~acbal 
Rude.b, Shimla, conducted the audit of accounts for the year 
1985·86 and 1986·87 and submitted the certified accounts for tbe 
said years alongwitb tbe Audit Reports to this Ministry vide 
tb.ir Jetter dated 3rd June, 1988. Printed lopies of tbe Ann'ual 
Reports and Audil Reports alongwitb the audited statement'of 
Accounts for tbe year 1985 '86 and 1986·87. duly approved by 
the Board of Governors, Regional Engineering College Ham!~ur. 
were received in the Ministry on 21st December, 1988. As lucb, 
tbese documents could not be laid before the House witbin 'the 
'pS;qlcribed period. Tbe same are now being laid before tbe 
House." 

1.4. As tbe above statement did not fully explain tbe reaso.s for 
_lay, tile Ministry of Human Resource Development were, .,uf8fe, 
M~"tc4 to Juruish information on certain points. ~he points .and tbe 
~I ,tbereto furnished by the Ministry on 9 June, 1989 were .. 
aader :-

POINTS REPLIES 

I The dates when-

(a) CclAt)/AG Himacbal ~~ 9tb September, 1987. 
w.s approached for 
appointment of Statu-
tory Auditors: 

(b) Statutory Auditors A formal request entrustinl audit 
.. re appointed b, of the Collese to the C&:AG of 
CAAG/AG Himach.I~~ India was sQ,Dtby the MiDistrY of 

Finance, Departm!=Dt of ECODomic 
Affairs, o. 19th October, 1987. 

(c) Tbe AnDual Accounts 
,~ere compiled aD,d 
~ read, for beiDI 
handed over to the 
Statutory Auditors for 
auditing; 

Junl, 1987. 



(d) the accounts were han-
, C 'ded' over to the A'udi-

tors; 

(e) the auditing of 
accounts commenced 
aDd the time taken in 
it; 

(f) queries, if any, raised") 
by the Statutory Audi- I 
tors; r 

I 

(g) queries of the Statu- I 
tory Auditors resolved;) 

(h) the Auditors furnished 
final Audit Report to 
the College; 

(i) the Anoual Report aod 
Audited Accounts to-
gether with the Audit 
Report were placed 
before the Annual 
General Meeting of 
the College; 

G) ADnual Report and 
Audited Accounts were 
taken up for translation 
anCI printing aod time 
taken in it; 

(k) the 'Review' report 
0' I was prepared and fnf-

ialsh~d to· tbe MiDi~ry / 
'Department; 
. .r~-.. . J. ji-' S 

The accounts were handed oiel 
to Audit' Party bi\ 7th 'lHtc!:tnfln. 
1987. :,.. 

The auditio. of accounts com-
menced on the 7th December. 1987 
and was i.n progle.s till 24th 
December, 1987. 

Tbe queries raised by tbe Audit 
Party on 18th February. 1988 
were fina"y ruolved on 17th 

March, 1988. However, the Audit 
and In8 1 cction Note 4i)D /0 abe 
accouDts of the Colleae (or the 
period from 26.4.85 to 31.3.87 wa. 
lent to tbe College by the Office 
of the A.G., H.P. Shimla OD 20th 
April, 1988. 

The Office of the AG (Audit), 
H.P., Shimla furnished tbe certi-
fied Accounts for theyeits 198~-

86 and 1986-87 alon.with the 
separate Audit Reports OD 3rd 
June, 1988. 

The AnDual Reports and Audited 
Accounts together with the Audit 
Reports were placed befote l tbe 

Board of Governors, tte.ioDal 
EngineerIng College, Hamirpur, 
on 3ed AUlust, 1988. 

The work, in question, wu takeD 
up on 24tb October, .'88 aDd 
completed on 19lh December. 
1988. 

Two copies of the draft 'Review' 
were fumilhed Ie tbeMiaistry by 
the Collese 00 19&b IHcember, 
1988 •.. 



(I) delay statement pre-
pared aDd lubmitted 
to tbe Ministry/ 
Department; and 

(m) Annual Report and 
Audited Accounts to-
getber witb Review 
and delay statemeDt 
were lent to the 
Miniatry of Human 
Relource Develop· 
meDt for layiD& on tbe 
Table of the HOUle. 

11. Tbe latelt po~itioD of 
tbe Annual Report 
aod Audited Accounts 
of tbe Colle Ie for the 
year 1987-88. When 
tbese are expected to 
be placed before Parlia-
meDl? 

ilL Tbe remedial mealurel 
takeD or proposed to 
be taken 10 ensure 
layiDI of ADoual Re-
porta and Audited 

Tbe delay ~tatemeot W8I not pre-
p.ued by the College, Draft delay 
statemeot was prepared by the 
Ministry and put up for the 
Minister's approval on tbe 3rd 
Marcb, 1989. Fbir copies of tbe 
delay statemeDt iD Eogli,h aDd 
Hindi were re'submitted to tbe 
Minister for signature 00 tbe 23rd 
Marcb. 1989. 

The Anoual Reports and Audited 
Accounts togetber witb tbe Audit 
Reports (Engh,b and Hiodi ver· 
sion and drarr review (ED,1ilb 
versioD only) were seDt to tbe 
MIDistry by the College OD 
19.12.88· The ReView lubmitted 

by tbe College was re·drafted by 
tbe Ministry aDd put up for 
Mi:lister's approval 00 14·3.89. 
Fair copies of tbe 'Review' io 
Ellglish ODd ILoci were re-Iub-
mltted to the Minister for siloature 
on 3ht March, 1989. 

The Audited ACCOUnt, tOletber 
with tbe Audit Report for tbe 
y,'ar IS87·88 bad since been laid 
00 the Table of Lok/Rajya Sabba 
on tbe 155,1989/11.5.1989. Copiel 
of tbe ADDual Report. 1987-11 
aloDlwitb the 'Review' tbereon 
bad aince been lot authenticated/ 
signed by the Minister. These 
were laid on the Table of tbe 
House on 1551989. 

Tbe delay iDvolvcd io layiq the 
documenta, iu question, for the 
year 1985-86 and 1986-87 WU 
maiol, due to delayed eDtruat-
meDt of tbe audit of &eCOunts of 



Accoaats of tbe 
COllege witbin tbe sti-
pulated period of nine 
montbs from the close 
of the accoGntiog year, 
in future. 

the Col/ege to the C&AG of Iudi •. 
Before the Office of the C&AO of 
India could be approacbed for 
the purp(l~e, certain form.litiel 
had to be completed in consula-
tion wltb tbe newly establilhed 
College, whlcb took time. Now 
tbat the audit of tbe Colle,e has 
been eOlrU5ted tv tbe C&AO of 
In~ ia for B period of 5 years, DO 
such delay would be involved in 
furure. A .cbedule would be 
drawn for completion of the varl-
OUI steps involved and Regional 
Engineering College, Hamirpur 
would be asked to fol\ow it strictly 
so as to avoid delay in future. 

15. TIle ma~ter was con,idered by tbe Committee 00 Papers laid on tile 
Taltle at tHlr Iltdn& Iteld on 10 April. 1990. 

1.6. ne Committee are uobappy to Dote tbat tbe Anoual Reporh a.d 
A .. ited Aceo_ts of tbe Re&iooa! Engineering College, Hamlrp.r for tbe 
,.,. 1985-86 aDd 1986·87 wbicb in terms of tbe rfcommeodation of tbe 
c...lttee made frOID time to time, ougbt to ba ,'e been laid before ParUa-
.eat Ity 31 Decmber, 1986 and 31 Dect:mber, 1987 respecti,ely I.e. wltbln 
, I80Ilta of tlte close of tbe accounting year, .. ere actually laid 00 tbe Table 
of Lok S.ltba on 6tb aud 20tb April. 19!19. Botb tbe Annnal Reportl aDd 
AMited AccoDnta wbicb were required to be laid togetber as per recommead-
.doaI of tlte Co.mittee were laid separately. 1 bUll, tbere was del.y of 
.... t 271 .ontlll a.d 15~ montbs In laying of tbe dOCUment). 

1.7. ne Committee find from the loformation furnisbed by tbe MlDlltry 
ef H... Resource Denlopment tbat tbe compilation of .ccounts took 
..... 15 .oatlas for tbe year 1985·86 and 9 mootbs for tbe ye.r 1986-87 .1 
...... 3 ... tb, recommended by tbe Committee. Tbe Committee are 
.t.u.. coaeeraed to uote that tbe AccouDts for tbe subsequent year 1987-88 
were .110 laid ou tbe Table of tbe House with a delay of about 4! moDtIt • 
... "Renew' wa. laid .fter • delay of .bout 7 .0Dtbs. 

1.'. Tbe Committee allo fiDd tbat d.lay of 5 mODtbs wal also caaaed .. 
.... lac o".r .f tile aceoutl to tbe Auditors wbo took aDotber 6 mODtb. la 
...... 1M .ccoats of tlte Coll.,e. Tbe IIItlited aCCOUDII were ,laced 
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bet,re the JJ,!ard of Governors af,er 2 months. He~~e th~ ~5f~r la layilli 
tbe documents of tbe Institution was mainly due to tile aforesal'rea"'. 

. .. . ~ , I , I ~ " .. ' ~.,"' 1'_ ... 

De Committee regret to observe tbat neitber the Ministry nor die CeUe.e 
'. " I'.' IU( 

Aathorhles cared to ask the auditors to complete au4itiDgef ACCoaata I. 
.., ~, . (! I 

ibortest possible period. Tbe Committee are of tbe opinion tbat ~~eMlalatry 
cODcerned and tbe College Authorities han not takeD tbe •• ttei .erieully 
aDd have allowed the Institute to compile its accounts 'li~' , ~: lelnrely 
maDDer. 

1.9. The Committee recommend that th(MiDistry of Haman .eIGuce 
DeYelopment should draw up a reali.tic time schedule in conlaltatioD wltb 
senior level officers of the ColIege to eDsure that the ADDual Reporta a.d 
Audit,ed Accounts of the iostilUtion are placed before Parliament withiD tbe 
stipulated period of 9 mODths of the close of tbe aceoantiDI year al ,re-
scribed by the Committee. 



CHAPTER II 

DEl.iY IN LAYING THB ANNUAL REPORT AND AUDITED 
:J.CCOUNtS OF ASIATIC SOCIETY, CALCUTTA 

FOR. THE YEAR 1985-86 
'\0' . 

Th~ Asiatic Society, with its headquarters at Calcutta was declared as 
an inltitution of national inportance by an Act of Parliamcnt called the 
A~raticgoeiety Act, 1984. The Annual Re port and Audited Accounts of 
\\~ 'Xs(at(c 'Society, Calcutta for the year 1985-86 which ought to have 
re;a'f~td aD t'he Table ofLo1c Sabba by 31 December, 1986, were laid on 
'15.).89 !art~r is delay of about 28~ months 'alongwitha delay statemcnt 
~D& 'th~ 'Revic·w'. 

2.'2. to ihe delay stateinent, thc reasons for delay were explained as 
undcr :-

"The Annual Report, Audit Report and Audited Accounts for 1985-86 
in respect of the Society were to be laid in Parliament within nine 
montbs of tbe close of the Financial year i.e. by 31.12 1986. 

The,Director of Audit. Central Calcutta carried on audit of the Society 
from 9·7.1986 to 5.8.1986. The Draft Audit Report was received 
00 7.1.1987. The Standing Finance Committee suggested certaio 
modifications in the draft reply to the Audit Note submitted by 
thc Socicty. They also suggested certain folJow up actions in 
view of Audit comments on working of the Society. 

Follo':.~n~ ~be ~e.ulation of the Society I the p1inutes of the Standing 
Finance Committee meeting held on 25th February. 1987 was sub-

19;ftted'to the Council meeting held on 28th Marcb. 1987. Tbe 
~ .,., ')' .. 
~COundl. however, on account of its large number of items could :* :.1 ,'C ' . 
Dot consider tbe mioutesof the Standing Finance Committee. 
'tb~}erofe. this was plaCed in the out meeting of the Council held 
Jil tli. 25th April, 1987. The meeting having not been held on 
.,t~e'a.i~. th~'~!ouics of Staoding Finance Committee was placed 
at itl meetinl hcld on 2.5.1987, where the samc was approved. 

Tie reviled draft reply or tbeSociety on the Audit Notc was to be 
-placed 'in the Staodillg Finance Committee meeting which wal 
scheduled to be 'held'oo thc 27th April, 1987. Thc meeti08. 

7 
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however, did not take place. As such. the draft replies to Audit 
Note was sent to Chairman Standing Finance Committee for 
approval. The approval was received on 4.8.1988. 

The Hindi version of the Annual Reports alongwith the Accountl 
protion was given to the press for printing. Unfortunately the 
press failed to deliver the material promptly on the pleas mainly 
sbiftinl! and arragement of tbe press and non-availability of Hindi 
compositor, etc. 

In February. 1989, it transpired from the pres~ that some pages of the 
Hindi version of the accounts were missing/mislaid due to shifting/ 
re.rrangemenl and thereafter the missing accounts portion wa • 

• reconstructed and translated. It took some days. In March 
1989. all the materials were collected including printed portion 
of the report. The requisite number of copies of all the documents 
were received in the Department of Culture only in the last week 
of April. 1989. 

All efforts are being made to ensure that there is no undue delay in 
laying papers before the Parlui.ment." 

2 3. As the above statement did not fully explain the reasons for delay. 
the Ministry of Human Resource Development (Depatment of Cullare) 
were requested to furnish information on certain points. The points and 
the replies thereto furnished by the Ministry on 14 June, 1989 were as 
under :-

Points 

I. The dates when-
Replies 

<a> C&AG/AG Welt Bengal In terms of clause 5(2) of the Asiatic 
approached fo appoint- Society Act 1984. the Comptroller and 
ment of Statutory Audi- Auditor General of India Bnd Bny 
tors; person aUlhorised by him was entrulted 

with the aUdit of atcount& of the 
Society. Accordingly. as per above 
provision. the Director of Audit. 
Central. Calcatta. on behalf of the 
C.A.G. W81 authorised to conduct the 
annual audit of the Society. Hcuce the 
question of appointment or Statutory 
Auditor did not &rile. 
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(b) the Annual Accounts The AnnUl aetotrUb rot 1~5-86 .ere 
were compiled and were ready b~rt the C'ommeb~men' of 
ready for being handed GOVefDmeb't Audtt, i.e., a-round Jul,. 
over to the Statutory 1986. 
Atu!itor. for auditing; 

Cc) the accounts were handed During the period of audit. i.e. bet-
OVer to the Auditors; ween 9.7.86 to 58·86. 

(d) 'b~ audittng of aecounts The Director of AUdit, Ctiittll Calcatta 
cOI~Ubenetd and the tillle undertbot the aucflt from 9.7.86 to 
taken in it; 5.8.86. 

Ce) queries, if any. raised by Queries were raised during tbe period 
Statutory Auditors; referred to above (d) 

(f) querie8 (jf the Strtutory 
Aul1itora relolved; 

Replies to queries were given witbin 
tbe specified time. The queries wbicb 
were not solved or admitted, found 
place in the final Auelit Report. 

(I) the Auditors furnished Received in tbe Sbelety oft 7. t.l7. 
final Audit Ilepdrl to 
the Society; 

(h) the Annual Report and Before the AnDual Oeneral Meeting on 
Audited Accounts toseth- 5.5·1986. 
er witb the Audi& Report 
were placed before the 
Annual General Meeting 
of the Society; 

(i) the 'Review' report was 10.2.1988. 
prepared and furnished 
rb tile MlirlsttYIDe~art· 
m~bt; 

dj delay statement prepared, By MarCh, 1989 all lbe materials were 
and submitted to the I collected, including priatin, portiOn I 
Ministry/Dc:paltment; I and the Annual and Audit Roportl for 
and ~ 1985·86 and delay ItBteIDInt .ro 

(k) Annual Report and I dispatched on 4.4.1989 to tbe Depllrt-
Audited Accountl t08e' I ment of Culture. 
tber with Review and I 
delay statemeDt were I 
... to tile Mlflttrt; dfJ 



Human Relource Deve-
lopmentfor la)ing on the 
Table of the House. 
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II. The latest position of The Annual Report and Audited 
tbe Annual Report and Accounts pertaining to tbe period 
Audited Accounts of the 1986·87 were laid on .16.8.1988. Tbe 
Society for the years Aunual Report for 1987·88 \US under 
1986-87 and 1987-88. preparation. The Audit Report, 1987-
Wben these are expected 88 was received in February. 1989 and 
to be placed before was under scrutiny. The Society's 
Parliament? observations would be sent to tbis 

III. The remedial measures 
taken or prorosed to be 
taken to ensure laying 
of ADnual Reports and 
Adited Accounts of 
the Society within tbe 
stipulated period of nine 
months from the close of 
the accounting year. in 
future. 

Depatment for approval before tbe 
Audit Report was given for priDting. 
All efforts would be made to place tbe 
1987-88 Report also during the same 
session. 

Tbe Society has been instructed to take 
all measures to avoid delay in future in 
layIng down the Reoort!l in the Parlia-
ment. They have been advised to en lure 
tbat the Reports for tbe year 1988"89 
are tbe placed before tbe Parlia~ent 
witbln the Itipulated period. 

1.4. The matter wus considered by tbe Committee on Papers laid o. 
tile Table at tbeir sitting beld on 10 April, 1990. 

1.5. The Commitee regret to find tbat tbe ADn .. 1 Report aDd A.dlted 
A.ccount. of tbe Asiatic Society, Calcutta for tbe year 1985-86 wWeII were 
reqalred to be laid on tbe Table of tbe HODse by 31 December, 1986. were 
actally 'aid OD 'II. 1'.''', ef the lIeB.e on 15 May, 1989 after a. laer., .. te 
.... y of aboat lSi montbs. The Committee also and tbat tile aforeaid 
'OCDleats for tbe sabseqaent year 1986·87 were laid OD the Table of tlte 
Boase OR 16 Aagaat, 1989 witb a delay of aboat 7i IDOntlls aD' tIteH Ocr 
_ta fer tlte years 1987-81 aDd 1988-89 wbicb were required to h JaN by 31 
Dec:eDlber, 1988 aDd 31 Deeember,1989 res,eetinlyare yet to hlaW .. 
tile Table of tbe Hoale. 

1.6. The Committee Dote froDl tile delay ata~_eat laid 011 tlte Table of 



11 

tbe Hoose and subsequent information fornished by the Ministry of Hum.il 
Resoarce Deyelopment that the delay occorred mainly at the stal_ or 
aaditiD& of accoonts and printing of Annoal Report and Accoonts or tbe 
Society. 

27. Tbe Committee would like the Ministry of Human Resource 
Denlopment (Department of Culture) to go into tbe matter in detail aDd 
dra" op a realistic time scbedule to ensure tbat tbe Annoal Reports aDd 
Acconnls of tbe Society for the) ears 1987·88 and 1988-89 are compiled aDd 
laid on tbe Table of the hoose without fortber loss of time Tbe Committee 
woald al&o like tbe Ministry to ensure tbat the AnDDal Report and statement 
of accooats of the Society are henceforth laid on the Table of tbe Houae 
witbin the prescribed time limit i e. within 9 months of the clole or tile 
accoantin& year. in future. 



CHAPTER IiI 

\W~~y J~ L~'XH~(i ANNU.~L REP.oRTS ANI? t,\uq\TEQ 
~CC(1)~.lS OF T~E VAYUDQOT LlM;ITI;D, NEW t;>t;t-W 
. fOR 1;HE Y~A.~S ~98j·82. 1982-83, l~&3-~4, 1~84-S5 

. ANt> 1985-86 

Tbe Annual Reports and Audited Accounts of the Vayudoot Limited, 
New Delbi for the years 1981·82. 1982·83. 19&3-84, 1984-85 and 1985-16 
were laid for tbe first time on the Table of Lok S.&bha on J I May. 1989 
tOletber witb 'Review' and delay statement. Tbe period of delay tbat 
took place in laying these documents on the Table of tbe House worted 
out to 6 years 4 m')Dths. 5 years 4 montbs, 4 years 4 months, 3 years 4 and 
2 years 4 months, respectively. 

3.2. In tbe delay statement tbe reasoos for delay had been explained 
as under :-

"Vayudoot was incorporated as a Company jointly owned by Air 
India and Indian Airlines witb the equity participation, in the 
ratio of 50-50, by these two Air Corporations. Since there was 
no participation by the Government in the equity capital of 
Vayudoot it waa feU tbat the Company would not qualify for 
being tr~ ed as Government Company. The Department of 
Company Affairs while considering the proposed setting up of a 
Company had observed that tbe share holdiog pattern proposed 
indicated tbat it would not be a Government Company within tbe 
meaning of Section 617 of the Companies Act, 1956. On a specific 
reference sohclling views of tbe applicability of tbe proviSions of 
Section 619A to Mis Vayudoot tbe Department of Compau, 
Affaifl had opined tbllt provisions of 619A applied only to 
Gov~rnment Companies falling under Section 617 ofthe Com-
panies Act, 1956- The Department of Company Affairs further 
observed that Vayudoot is Dot a Government Company bUI 
a deemed Government Company falling within tbe meaaiDI of 
Section 619(f) and as such question of applicabiliiy ofSectioa 
619A to MIs Vayudoot does not arise. 

Tbe matter was, bow ever, engaging the attention of the Committee 
On Paper. laid on tbe Table of Rajya Sabba. Tbo Committee 
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t.o __ ld*d tbe matter again and reiterated tbat annual report. 
M.cI __ uQited .cc()lJnts of Vayudoot should be laid on tbe Table of 
me RlUya Sabha. The Ministry of Law, Justice and Company 
Affairs had subs.;quently opined tbat Vayudoot could be consi-
dered a Government Company and as sucb its accounts were 
requlrei to be laid in tbe Parliament. 

~~ pJlfSuance of this advice, Vayudoot was asked to print the Annual 
. Reports of tbe company right from the its inceptIon for placing 

tbe copies before bOlb tbe Houses of Parliament. Tbe printed 
copies of tbe Compan} ba\c been rectived for the years 1981-82. 
1982-83, J983·84, 198485 2nd 1985-86. Tbe Annual Reports for 
these five years are submilted berewith. The Annual Report for 
19~6-87 is uoder pIinti[1g. FOi' tbe year 198788. the Report is 
~et to be finalised," 

33. The Ministry of Civil Aviation and Tourism were requested On 
1~ ~ay. 1989 to furnish information on certain points. The points on 
which the informatton was sought and replies of the Ministry thereto are 
aI under:-

POINTS 

1. no qates when-

(a) tbe Department of Com· 
pany Affairs was appr.:J-
~cl;led for getting their 
views on the applicablity 
of the provisions of 
Section 619A of tbe Com-
panies Act. 1956; 

(b) t~ Dep.3rtment of Com-
~ny Affairs gave their 
opinion in the matter; 

REPUES 

Since Vayudoot Ltd., was origI-
nally incorpolated as a Private 
Company there were some 
doubts the need for laying of 

the annual reports and annual 
accounts of the Compaay ~D the 
Table of ParJiam'iDt. The 
Ministry of Law, ~u .. tice aDd 
Company Affairs was accord-
ingly, approached in July/ 
August. 1984 to clarify tbe 
positioD. 

The Department of Company 
Affairs vide their U.O. Dote No. 
2/3784-ICC dated the 1st 
~p~~bcr, 1984 I.ave t,beir 
opiniOD that 8~C~ Vayudoot Ltd. 
is qQt a Governmep,t Compauy 
~4 ~could at ~ bc.CiQDaidcrcd 



(c) the Committee on PBper. 
laid on the Table ('f Rajya 
Sabha recommend~o for 
laying the Annual Reports 
and Audited Accoullt~ of 
the Vayudoot Limited; 

(d) the Ministry of Law. Justice 
and Company Affairs was 
approached for tendering 
their views in the matter; 

(e) The 
Justice 
Affairs 

Ministry of Law, 
and Company 
tender:d their 

views; and 

(f) the Air·Corporations were 
asked to finalise the Annual 
Reports and Audited 
Accounta of Vayudool 

i4 

only as a deemed Government 
compaDY. it. aCCouDt. were 
not required to be laid before 
Parliament. 

The Committee on Papers laid 
on the Table of Rajya Sabha 
fdt that Vayudoot Limited il 
a company comiDg withiD tbe 
purview of ~ection 619B of 
the Company Act, 1956 and 
therefore, its anDual reports 
and accounts are required ot 
b~ laid on the Table of Rajya 
Sabha. This view"81 com-
mUDicated to tbis Miniltry 
vide Rajya Sabba Secretarial 
O.M. No. RS. 3 1 (4)/86-Com. 
IV dated the 6th May, 1986. 

After further consideration of 
the cale in this MiDiltry, the 
Ministry of Law (Department 

of Legal Affairs) was approa-
ched on 12th November, 1986 
to offer their comments on tbe 
subject iD view of tbeir earljer 
contrary opinion. 

Tbe Department of Legal 
Affairs cODfirmed/endorsed tbe 
viewpoints of the Rajya Sabba 
Secretariat vide their note dated 
the 9th December, 19K6 and 
and suggested laying of tbe 
annual reportl/accounts of 
Vayudoot Limited OD tbe 
Table of both the Hou.I of 
Parliament. 

Necelsary iDstructions were 
illued to Vayudoot Limited 
on 6th Jaauary, 1987 to fina-

lise tbe Audited AccouaCs &ad 



Limited for layiDg aD the 
Table of the House. 

II. Wben tbe Annual Reports 
and Audited Accounts from 
1981-82 to 1985-86 were 
received in the Ministry of 
Civil Aviation for being 
placed before Parliament, 

tS 
Annual Reports and make 
them available to the MiDlstry 
for further necessary actioD. 
This was followed by a Dumber 
of reminders at different 
levels. Vayudool Limited has 
stated that tbe delay bas beeD 
partly due to the delay iD the 
appointment of statutory 
auditon by the C&AG-the 
auditors for 1984-85 aDd 
1 ',185.86 were apPOinted only 
on l.5.1986 and 4.3.1987 re-
sp~ ctively. 
delay in 
repolts. 

This resulted iD 
printing of the 

Vayudoot Limited had sent 
two copies of Ihe anoual 
reports for 1983-84 aod 
1984-85 on 26 September, 
1988. Si nee after finalisatioo 
of audit the reports for the 
earlier years (which were due 
by that time) were DOt receiv· 
ed, it was feh adviseable to 
lay the reports for ] 98 ~-84 
and 1984·85 only on the Table 
of the Housos of ParliameDt, 
Company was, thereforo, re-
quested 00 21-10·1988 to make 
available the reports for 
earHl'r years and also iodicate 
tbe reasons for delay io sub· 
mitting tbe documents. The 
all[)ual reports/accounts for 
the year 1985-86 were made 
available by the Compaoy 00 

8th February, 1989. The 
Anoua] Reports for the years 
1981-82 and 1982-83 were 
received thereafter. A atate-
mODI iDdicaSjoS tho reaSODS 



III When tbe Annual Reporta 
and Audited Accounts of 
tbe Vayudoot Limited for 
tbe years 1986-87, 1987-88 
and 1988-89 are expected 
to be placed on the Table 
of the House. 
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IV. Whether the Ministry of 
Civil Aviation was aware 
that Alloual Reports and 
Audited Accounts of the 
Air-India and its sub-
sidiaries, Hotel Corpora-
tion of India Limited and 
Air-India Cbarters Limited 
were being laid 00 tbe 'I able 
of tbe House. If so, wby 
these documents in respect 
of Vayu400t Limited were 
oOt lild dil tbe Table of the 
Roan OD ~e IIUM analol" 

tOi- the delay ib submission of 
the documents could be 
obtaioed cnly during the fine 
week of May. 1989. 

Necessary instructioos have 
beeD issued to Vayodoot Ltd., 
for early submission of the 
Annual Reports/accounta fOJ 

the years 1986-87, 1987-88 and 
1988· 89. The reports for 
1986-87 have already been 

approved by tbe Board of 
Vayudoot Ltd. during ita lilt 
meeting and are awaifinl 
approval in the annual general 
meeting. Audit of the accounts 
was completea ouly io April. 
1989. The accounts, after 
scrutioy by the Member Audit 
Board, are likely to be laid 00 

the Table of the Houses during 
the oext selsiou. Reports for 
1987-88 are yet to be audited· 
The C&:AG haa recently 
appointed auditors for th. 
purpose. The aooual report! 
accounts would be placed 00 

00 the Tables of botb the 
Houses of Parliament aa sooo 
aa possible. 

As stated earlier, Vayudoot 
was initially iocorporated as 
a private limited company 
and, therefore, there wele 
some doubts about the need 
for layirg of the documents. 
The Department of Company 
Affairs was, bowever, of the 
view that it was not oCCC5lary 
to lay the document. 00 the 
Table. of the HoulCl. 
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V. What remedial measures 
bave been taken to clear the 
arreara of the Company and 
to ensure tbat tbere will not 
be delay in future, on tbis 
account. 

Strict instructions have beeD 
ilsued to Vayuioo& Ltd. to 

finalise all the pending annual 
reports and accounts 10 as to 
ensure that the documents are 
placed on the Tables of the 
Houses witbout delay. It may 
be pertiJlent to mention here 
that the CommIttee on paper. 
laid on tbe Table o( Rajya 
Sabba (32nd Report) wbile 
expressing happiness over the 
Government accepting its 
recommendation noted that 
the reports/accQunts (rom the 
year 1986-87 oDward. would 
be laid on the Table of the 
House. However. the reports 
for the previous years were 
also laid to get the process 
established· 

3.4. Tbe matter was considered by the committee on Papers laid 00 

the Table at their sitting held on 10 April. 1990. 

3.5. Tbe Committee are uubappy to note tbat tbe Annual Report, a.d 
Audited Accounts of tbe Vayudoot Limited, New Delbi for tbe years 198112. 
1982·83, 1983·84, 1984·85 and 1985·86 were laid for tbe first time before Par-
nament on It May, 1889 after delays ranging from 6 yearl 4 montbs to 2 
years 4 montbs· The Committee are sorry to say tbat tbe Vayndoot Limited 
beiDI joint untare of tbe Air India and Indian Airlines fell very mucb under 
tbe Companies Act, 1956 bnt tbe provisions of tbe Act were not correctly 
interpreted by tbe Ministry of Law, Justice and Company Affairs and tbe 
Bureau of Public Enterprises, and tbe Annual Reports and Accounts of tbe 
Company were not laid on tbe Table of tbe House. Tbe Committee cannot 
bat bold tbe Ministry of Law, lustice and Company Alfairs and tbe Depart-
ment of Public Enterprises mainly responsible for inordinate delays lu layinl 
tbe documents and consequently for depiivin~ tbe Members of Parliament of 
tbelr rigbt to bave first band knowledge ab01lt tbe working lind financial bea· 
ltb of tbe Company. in time, The Committee are cnnstrained to oble". tbat 
tbe Ministry of Taurlsm and CiVil Aviation also did not take sorionsly tbe 
recommendations of tbe Cemmlttee on Papers laid on tbe Table of Lot Sabba 
about companies 80ated under tbe Companies Act, 1956. 

3.6. The eommittee, tberefore, reiterlte their recommendation .. a •• 
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...... 4.1' 01 .helr Seeoal1 Report (Filth Lot Sab .. ) wMcIt reat. u , ...... :-
"4.16. The Committee, tberefore, recommend tbat as iD tbe cale 01 tbe 

Reports or the Antonomoul Organisations, Reports of Go.emment 
Companies shonld also be laid within 9 montbs of tbe close of tbe 
aceelBltlog year. Tbe Comlilittee furtber recommend tbat where it 
il .. t pOlSlble for tbe Goveroment to lay the Report 01 any Com· 
pany with!. that period tbey sbould lay on the Table a statemeDt 
espialDlog the reasons for not laying the Reports ... ,I·io'all 'II •• e~ 
10. If •• t laJln~ the RepoJ is within 30 days from the expiry of the 
perloa of nine mODths aod if the House it not in Session at that 
time. the statement should be laid on the Table wit bin seven days of 
re-assfmbly of tbe House .. 

3.7. The Committef' find from tbe InformatIon furnished by th, Ministry 
of CI.II A.lation and Tourism tbat the Annual Reports and Audited ACCODDtl 
01 tbe Compaay for the subsequent years 1986 87, 1987-88 and 1988-89 wbich 
were clae for laying on the Table of tbe House by 31 December, 1987. 31 
Decemher. 1988 and 31 Dectmber. 1989 bave not so far been laid. Tbe 
Committee arc constrained to observe tbat the aforesaid delays could bave 
been a.olded If tbe Miuistry of Civil Aviation and Tourism wbo are adminl-
sttttl,ely responsible for tbe al1airs of tbe Vayudoot Limited, had takeD 
taDglble steps and pursued tbe matter witb tbe Indian Airlines and Air lodi •. 

3.B. The Committee take serious view of tbe lapse and recommend that 
Ii.m.diate action may be taken by the Government and Air Iadia ad Indlaa 
Alrllaes to draw up a time bound programme to clear tbe backlog 01 tbe 
ADaul R.ports and Accounts of tbe Vayudoot Limited. Tbe Government 
mar also devise a suitable mecbauism to ensure tbat tbe Annual Reports and 
ADdlted Accounts of the Company are placed before Parliament witbin aine 
JIloatbs of tbe close of tbe accounting year in future. 



CHAPTER IV 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE CE"lTRAL COUNCIL OF INDIAN 

MEDICINE. NEW DELHI FOR THE YEAR 1986-87. 

The Central Council of Indian Medicine, New Delbi is a statutory 
body constituted under thc IndIan Medicinc Central Council Act. 1970, 
iDler-alia, to prescribc minimum standards of education for courSCI io 
Indian Systems of Medicine na,neiy Ayurveda. Siddha and unani and to re-
gulate practicc by the practitioners of Indian Systems of Mcdicine io the 
Country. Ine Central Council is wllollJ aid.:d by thc Goveromcnl of 
Iodia. 

4.2. Thc Annual Report ;:nJ Audited Accounts oftbe Ccntral CouDcil 
of Indian Medicinc, New DeIhl for the year 1986-87 which ought to havc 
becn laid by 3J December, 1987 Were laid on the Table on 19-4-1989 i.e., 
after a dclay of about 15fr mo;,tils ulongwith a delay statcmcot and tho 
'Review'. 

4.3· In the dclay statement, the main reasons for delay are cxplained 
al under-

"Tbe term of undertaking lhe audit of accounts by the Comp&roller 
and Auditor General (C & AG) had expired with the audit ofthc 
accounts of thc year 1985-86. The approval of tbe C & AG for 
further continuation of the audit by the C & AG could be finalised 
only in March. 1988. This was the main reason for the delay io 
finalisation of the audired statement of accounts for the year 1986-
87 and consequent delay in laying the Annual Rcport and the 
audited statement of A ccount5 in the Parliament." 

4.4. As the above statement did not fully explain the rC'asonl for delay 
the Mioistry of Health and Family Welfare Were requested to fornish infor-
mation en certain poiDtS. The points and the replies thercto furnised by 
&lao Mloiury on 21 Junc, 1989 were as under. 

POINTS REPLIES 

I. The datCi wheD-
<a) C &: AG was approached 

fOl appoiotment of Statu· 
tor, Audi&orl; 30-6-87. 
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(b) Statutory Auditorl were 
appointed by C &: AG; 

(c) Tbe Annual Accounts were 
compiled and were ready 
for being banded over to 
tbe Statutory Auditors for 
auditing. 

(d) Tbe Accounts Were ban-
drd over to tbe Auditors; 

(e) Tbe auditing of tbe acco-
untl commenced and the 
time taken in it. 

(0 Queries. if any. railed by 
Statutory Auditors; 

(8) Queries of the Statutory 
AudItors resolved; 

(b) Tbe Auditcra furnished 
final AudIt Report to tbe 
Organisation. 

(j) The Annual Report and 
Audiled Accounts together 
with the Audit Report 
were placed before the 
Annual General Meeting 
of the Organisation. 

(j) Annual Report and Audi-
ted Accounts were taken 
up for translation and pri-
nting and time taken in it. 

on 14th March, 198a. 

On 29tb June, 1987. 

On 30tb June. 1987. 

Commenced On 14.7.87 and 
ended on 27.7.87. 

Draft audit report was received 
in CCIM from Director of 
Audit Central Revenues on 
14.10.87, Replies to queries 
sent on 20.1087. 

The queries of the Auditors 
alongwith the comments of the 
office of the Central Council 
were resolved by tbe Executive 
Committee at its meeting held 
on 6.7.88. 

Tbe finlll audit report was rece-
ived by the Council 00 29.3.88. 

The Annual Report and Audi-
ted Accounts together with the 
Audit Report were circulated 
to the members of tbe General 
Body on 17·11.88 for adoption. 

Tbe work of the Hindi trans-
lation of the Annual Report 
was completed in the mOnth of 
OctOber, 1983. The werk of 
Hindi tranllation of accounts 
wal completed in May. 1988. 
The printing work Was comp~ 
leted on 6.2.89. 



(t) The 'Review' report was 
prepared and furnisbed 10 
the Ministry. 

(I) Delay statement prepared 
and lubmitted to tbe Mini· 
stry. 
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(m) Annual Report and Audi· 
ted Accounts together with 
Revie w & Delay statement 
were sent to the Ministry of 
of Health & Family Welfare 
for laying on the Table of 
the House. 

II. The latest position of the Annnal 
Report and Audited Accounts 
of the Company for the year 
198"7·88· When these are expec· 
ted to be placed before Par. 
liament. 

111. Tbe remedial measures taken 
or proposed to be taleen to ens· 
ure laying of Annual Reports 
and Audited Accouuts of the 
Organisation within the stipula-
ated period in future, 

Tbe 'Review' Report was rece-
ived in thIS Ministry on 10.2.89. 

Tbe delay statement alongwitb 
annual reporl for tbo yoar 
1986-87 received in the Mini-
stryon 10.2.89. 

Tbe annual Report and audi-
ted accounts for the year 
) 986-87 together with review 
and delay statement received 
in tbe Ministry on 10.2·89 for 
laying on the Table of tbe 
House of Parliament. 

Annual Report/Audited Rep-
ort received in the Ministry. 
Expected to be placed before 
Parliament in Monsoon Session. 

Delay in sub~ission of Annual 
Report and Audited Statemenl 

of Accounts for 1986-87 was 
mainly due to the procedure 
involved in re-entrustment of 
audit of the accounts of tbe 
Council to C&AG. Since tbis 
i~sue has been settled once for 
all, there was no possibility 
for such delay. in futDre. 
Every effort would be made 
to ensure laying Of tbe Ann-
ual Report/Statement of 
Accounts in time. 

".5. Tbe matter wall considered by the Commilteo on Papers laid OD 

tbe Table at tbeir sitting held on 28tb May. 1990. 

".6. The Committee are coneernc. to note tbat tbe Annnal Report and 
AHited Account. of tbe Central CoaDcll of In eli an MediciDe, New Deihl for 



tile ,ear 1_ 87 were laiel on tbe Table.f Lot Sa... _ INt A".. t_ 
.fter a delay of abont IS-1/2 montbs. Thesee dGen_eats for tile subseqaeat 
year 1987-88 wbicb were required to be laid on tbe Table of Lot Sabba by 
31 December, 1988 were laid by tbe Ministry on 26tb July. 1989 witll a delay 
of nout 7 montbs. The aforesaid documents for tbe year 1988-89 wldeh were 
doe for laying before tbe House by 31st December, 1989 are yet to be laid. 

4.7. Tbe Committee observe tbat tbe delay in respect of tbe Report "Accounts • 
for tbe year 1986 87 took place mainly at tbe stages of appointmeat of Stat. 

utory Auditors Auditing of Accounts.translation and printing of tbe documentl. 
From tbe information fur ... ish:d by tbe Ministry of Heallb aDd Family Wel-
fare in their delay statement and subsequent inform~tion on certain poiDts 
given by them. it is learnt tbat tbe term of undertaking thr autllt of accounts 
by the Comptroller and Auditor General (C &AG) bad expired witb tbe audit 
of the accoUDts of tbe year 1985-86. Tbe appro fa I of tbe C &: AG (or (urtber 
continuation of tbe audit by this organisation could be finalised only in Mareb 
1988. Tbis led to delay in finalisation o( the audited statemeat of aec .... ats 
fer the year 1986·87 aud laying tbe Annual Report aud Audited Aeeuntl in 
tbe Parliameat. 

4.8. Tbe explanation glven by the Ministry i.e delay in appointment 
of 'Statutory Auditors' by the C & AG is bardly convincing. Tbe Committee 
are at a loss to understand "hy tbe C & AG could not be approaclled lali· 
ciently in advance (or continuance of Audit of the Couocil for tbe .. Me.-.nt 
year. 

49. The Committee also find tbat about a year was taken for completiaa 
translation work and printil:g of documents (or wbich tbe Ministry have Dot 
come (orward witb aay explauation. No sincere efforts appear to have been 
made to get tbe work of translation anJ printing of material, completed in 
time 10 that the documents could be laid on the Table of the Hoase witbin 9 
montbs from tbe close of the accounting year,as prescribed by tbe Committee. 
They bope tbat the Ministry would be more watcbful in this regard aDd ea.ure 
that'SUcb delays are obviated in future. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE INDIAN ASSOCIATION FOR 

THE CULTIVATION OF SCIEt\CE. CALCUTTA 
FOR THE YEAR 1987-88. 

The Annual Report and AudIted ACCOUDts of the Indian AssociatioD 
for the Cultivation of Science, Calcutta for tbe year 19&7-88 were laid on 
the Table of Lok Sabba together with 'Revie~' on 31 July. 1989. In terms 
of tbe recommendation of the Committee on Papers laid on tbe Table of 
Lok Sabba GontaiDed in para 3.5 of their First Report (Fifth Lak Sabha) 
these documents were required to be placed before Parliament by 31 Dece-
mber, 1988 i.e. witbin nine montbs of tbe close of the account!ng year of 
tbe Association. lbus tbe rc.quired documents were laid after a delay of 
7 mODtbs. The Ministry of Science and Tech nolo~J' wbo was required to 
lay a delay statement togetber with tbe Annual Report and Audited Acco-
unts failed to do so. 

5.2. The Ministry of Science and Technology (Departmtnt of Science 
and Technology) w.!re requested to furnish information on certain points. 
Tbc points on wbich the information was sought and the replies received 
thereto on 8 September. 1989 are as under:-

POINTS 

The dates wheD 

(a) the An Dual Accounts were 
compiled and handed over 
to the auditors; 

(b) the aUditing of accounts 
commenced and the time 
taken in it; 
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REPLIES 

The Charted Accountant's 
film was asked to take up the 
audit from 18.7.88 after it 
was compiled on 30·6·1988. 
The Annual Accounts were 
handed over to the Auditor 
on 19.7.88. 

The date of auditing of acco· 
unts commenced on 18.7.88 
and tbe final audit repor' was 

submitted on 30.9.1988· 
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(c) tbe auditors furnisbed final 
Audit Report to the Asso-
ciation; 

(d) the Annual Report and 
Audited Accounts were app-
roved by Annual General 
Meeting of the Association; 

(e) the Annual Report and 
Audited Accounts were 
tran~latcd into Hindi, prin-
ted & &ent to the Ministry 
of Science and Technology 
together with the review 
for laying on the Table of 
tbe House. 

II. The reasons for not laying on 
tbe Table of the Hou<e a state-
ment t'xplaiDing circumstances 
that led to delay of 7 months in 
placing before Parliament the 
required documents. 

III. The latest position of the Ann-
ual Report and Audited Acco-
unts of the Association for the 
year 1988·89. When these are 
expected to the placed before the 
Parliament. 

The final Audit Report was 
submitted by the auditor on 
30.9.1988. 

No Annual General Meeting 
Of tbe Association was held 
for the last 7 years due to 

Court injunction. 

Englilb version of the Annual 
Report was lent to the Mini-
stry on 21st March, 1989 and 
the Hindi version was sont on 
5th May, 1989. 

It is regretted that the Annual 
Report and Audited Acco-
untl could not be lent to the 
Ministry within the stipula-
ted period as the entire admi-
nistration was geared to cele-
brate the Birth Centenary of 
Sir C.V. Raman during 
November, 1988 as National 
Celebration where the Prime 
Minister inaugurated the 
same on 2nd November, 
1988. Thereafter tbe printing 
also took time. However. 
the undue delay in sending 
the reports has been noted 
by us for future correction. 

The Association have stated 
that they are trying hard to 
maintain tbe time schedule 
as given by the Ministry. It 
will however, : not exceed the 
date fixed by the Lot Sabba 
Secretariat. 
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IV. Tile remedial measures taken or 
proposed to be taken to ensure 
laying of Annual Report and 
Audited Accounts of the accoun-
ting years, in future. 

The first call notice bas alre-
ady been sent to all autono-
mous research institutfons 
funded by the Department 
to furnish Annual Report 
and Audited Stat.ment of 
Accounts. All out efforts 
will be"made to ensure adbe-
rence to the time frame stipa-
lated for laying the document 

¥ in both House of Ibe 
{' Parliament. 

5.3. The matter was consired by the Committee on Papers laid at-
their sitting held on 28 May, 199IJ. 

5.4. The Committee are distressed to note that the Annaal Report aad 
Andited Accounts of the India Association for Cultivation of Science, CalcaU. 
for the year 1987·88 were laid on the Table of Loll. Sabha allate.s On 31 
Jllly, 1989 i.e. after a delay of 7 months and these documents for the lab· 
leque.t year 1988·89 which were due for laying by 31 December, 1989 were 
laid on the Table with a delay of 3 months. The Committee note th.t aae of 
the realons for delay in layiog the Annual Report and Accounts for the ye.r 
1987'88 was tbat the entire administration was geared to celebrate the blrtb 
centenary of Sir C. V. Raman duriog November, 1988 as a National celeltra· 
tion and as lucb tbe required documents could not be sent to the Minllt.., 
of Science and Tecbnology within tbe stipulated period for placing before 
Parliament. The Committee are not convinced witb the reason addaced .y 
the Ministry in tbis regard. The Associatioo sbould b8l'e spared the acconDtl 
stair to finalise the Annual Reports aod Audited Accounts within the pre-
scribed time limit. The Committee urge upon tbe Ministry of Sc:leDce .... 
Technology to impress upon the Association to avoid sucb delays aDd ensare 
timely finaliution of its Annual Administrative Reports and Accoants. 

5.5. The Committee note with regret tllat while laying on the Table of 
the House the Annual Report and Aadited. Accounts for the year 1987·88 
the MInistry of Science and Technology dig not lay tbe statement explaining 
the reasons for delay in laying tbose documents. The Ministry knew fully 
well the recommendatioD of the Committee made in paragraph 3.5 of their 
First Report (Fiftb Loll. Sabba) that If for any reaSOD, the Annual Report, 
Audited Accounts and tbe Aadit Report there on could not b. laid within tbe 
Itipalated peried of nine months, the Ministry should lay within 30 d.!11 of 
ez,iry of tbe prescribed period or a. loon as tbe HOUle meets, whlc:~,.er; 
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II later. a ItatelllCot esplaioiog the r.asoas why the re,orts a.. aCC8Bta 
coal. DOt b. laid withio tbe stipulated period. Tb. Co.mittee ... e coo-
.tn1aed to onerve tha' unlelS the Minktry itself keeps a close watchaad 
e_ .. eoBI,lIallCe with recommendation or tbe Ct •• mittee. tile c ....... ed 
......... 08 •• a, oet take the matter seriously. The COIRDtittee, tlleref8re • 
.... til. Mi.iltry to eo •• re tbat the Annual Reports and Aeeouats as well 
.. til. Audited Report aDd ·Review' are laid togetber on tbe Table of tbe 
Boac w1tbla oloe mooths .f the close of the accountiog year 10 future. 



CHAPtER VI 
Il.B1-AY IN LAYING ANNUAL REPORtS AND AUDItio 

ACCOUNTS OF THE KARANATAKA DAIRY DEVE~P
MENT Co.RPORATiON LIMITED. BANGALORE fOR 

THE YEARS 1984·85 AND 1985·86 
Tho Annual Report and Audited Accounts of tbe K"rQ .... ~a.a.tr)' 

~veJopmeot Corp()ratioD Limited, BanSalore for tbe year ondN 381lllPe. 
1979 were laid on tbe Table of Lok Sabba on 3 Marcb, 1983 aloo • .,iIIa • 
Review and astatemert explaining reasons for delay. Layinl of,Repor' 
and Accounts involved a delay of nearly 3 years. 

6.2. The Committee took a serious view of the lapse and recommend-
ed in tbeir First Report (8tb LS) (Presented to Lok Sabba on 19.8.1985) 
tIM' the Corporation migbt draw up a time bound prosr.ammcfer layin, 
Qf olltswndiag Annual Reports witb tbe state men. explainiog lbe realOol 
fQfclclay by devisiot a suitable mecbanism to enlure tbae lueb delay. do 
lIQ.reQur in future. 

6.3. In the Action Taken Reports furnilbed 0'0 31 December, 1985, 
~Uinia'ry of Agriculture (Department of Agriculture alld 'Cooperation) 
•• ted that tbe Maaaging Directors of tbe Karnataka Dairy Development 
GQrporation. Madbya Pradesh State Dairy Development Corporation and 
l\AiMUaan State Dairy Development Corporation and alae tbe Stat. 
OM.r..lDents bad boen requested to take remedial steps by drawiol up • 
li_ bound programme f'lr preparation of outstanding annual reports and 
•• 4iaed accounts and tbeir laying before the two Houses of Parliameot 
-.lto de¥ise suitable mecbanism to ensure tbat sucb delays do not recllr 
ia fature. 

6.4. The position of laying of Annual Reports BDd Audi.~d Accouots 
of the Karnataka Dairy Development Corporation froQ) tbe year ended 30 
JUDe. 1980 onwardJ is as under :-

Y.rar Date of Jaying f erjod of delay 

1979·80 1.4.1985 48 montb. 
1980-81 15.5.1985 37. months 
1981~81 16.12.1985 32! mooth. 
1982-83 24.3.1986 24 montlls 
1981-84 22.8,1986 17 mooths 
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6.S. The Annual Reports and Audited Accountl of the Karnatata 
Daby Development Corporation Limited, BaD galore for the yean 1984-85 
and 198586 were laid on the Table of Lok Sabha on 13 May, 1988. 

6.6. 10 terms of recommendation of the Committte on Papers laid 
on the Table made in paragraph 4 .• 6 of their Second Report Fifth lot 
Sabha), Ilese p~ra were required to be laid on the Table within 9 months 
of the close of tle accouDliDg years, i.e. by 31 March, 1986 and 31 March, 
1987 (The accounting period being from July to June) respectively. 
ThUI, the period of d:lay came to about 25~ months and 13l months 
re.pectively. 

6.7. In the delay Statement the reasona for delay had been explained 
a. under :-

I. Reasons for Delay [or 1984-85 
"As per the Companies Act, 1956, the accounts for the year 1984·85 

(1.7.84 to 30.6.85) sbrluld have been adopted at the Annual 
General Meeting on or before 31.12.1985 The] Ith Anoual 
General Meeting of the Corporation was held on 27.]2.85 and 
since the audited accounts were not ready, the meeting was 
adjourned sine· die Unless the comm~nts of the Statutory Auditors 
and Govel nment Auditors on the accounts of the CorpJrotion 
are received and accounts for a particular year are finalised. the 
Comptroller and Auditor General of India would not normally 
recommend the Dame of the Statutory Auditors for the subsequent 
year to tlie Go vernment of India for being appointed as 
Statutory Auditors for the Corporation. Comments of the. Govern-
m'!nt Auditors on the accounts of the Corporation for the year 
1983-8~ was received on 25.4.1986 and the same was placed for 
approval at the Adjourned 10th Annual Genera'. Meeting of the 
Karnataka [ai' y Developmer t Corporation Limited for the year 
1983-84 held on 28 4.19lS6. 

Afler approval of t t.e Ac(ounts for the year 1983-84, tbe audit of 
accounts for Ibe subsequent year 1984-85 was tak~D by MIs 
Rao's and Narasimhamurthy, Chartered Account. who were 
appointed as Statutory Auditors of the Corporlltio r the }ears 
1984-85 and 1985·86. They took up audit of accounts of the 
Corporation for the year 1984-85 and completed audit on 7.8 .• 987 
after 6eeking clarification on .. rious points. 

The Comptroller Bnd Auditor General of India furnished his 
comments (Nil comments) on 30.9.87 and the accounts for 
the yeu 1984-85 were adopted by ths share-hold=fI at the 
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Adjourned 11th Annual General Meeting of Karllataka Dairy 
Development Corporation held on 28.11.87. 

t. Date on which tbe accounts were compiled by the 
Corporatiol ; 

2. Date on whicb the Statutory Auditors Were 
appointed; 

3, Date on which the accounts were handed over to 
the Auditors for Audit; 

4. Date on which the accounts were audited by tbe 
Statutory Auditors; 

5. Date on which tbe accounts were referred to the 
Comptroller and Auditor General of India: 

6. Date on which the StltutorY Auditors submitted 
their revised report; 

7. Date on which the Annual General meeting of the 
Corporation arproved the accounts; 

8. Date on which the Annual Report was presented 
and approved by the Annual General Meeting; 

9. Date of preparation of report in Hindi 

10. Date of submission of thiS Report to the MlDistry 
of Agriculture. 

II. Reasons for Delay for 1985-86 

20.3.1987 

18.7.1986 

24.3.1987 

1.4.1987 

24.4.1987 

7.8.1987 

28·1I·1987 

28.11.1987 
15.3.1988 

28.3.1988 

"As per the Companies Act, 1956. the accounts for the year 1985-86 
0.7.85 to 30.6.86) should bave been adopted at the Annual 
General Meeting on or before 31.12.1986. The 12tb Annual 
General Meeting of the Corporation was held On 30.1286 and 
since the audited acccunts were nof ready the meeting was 
adjourned sine·die. Unless the comments of the Statutory 
Auditors and Govenment Auditor, Oft tbe accounts of the Cor-
poration are received and account!! for a particular year are 
finalised. the Comptroller and Auditor General of India would not 
normally recommed the name of the Statutory Auditon for tbe 
lubsequent year to tbe Governmel3t of India for being appointed 
a. Statutory Auditors of tbe Corporation. Comments of tbe 
Government Auditorl on the accounts of the Corporation for the 
year 19&4-35 wal received on 30.9.1987 and the same Was placed 



for approval at the A4jo~l'Bed 11cta AqQuai o,.,~ Meetin, ot 
the Karnataka Dairy Dcvelopmeat Corpor..- LiJAtited for tbe 
year 1934·85 held on 28.11.1987. 

After approval of the Accounts for tbe ycar 1984-.&5, tile aadit of 
account' for the subsequcnt year 1985·86 was taken ap by MIl 
Rao's and Narasimhamurthy, Cbart1:red Accountantl. who were 
appointed as S!atu'ory Auditors of tbe Corporation for the yean 
19S4'85 ,'lDd 19!1586. Tbey took up audit of ~.,..ntl of the 
C'lfporati.Jn for the ycar 1985·86 on .1.12 87 aOO Gompieted audil 
on 18.12.1987 after seeking c1uification on various points. The 
ComPlroncr and AudItor G.:naal of India deciclecl •• t te review 
the report of the Auditors on the accounts of KOBe and bence 
fuwished his 'Nil' comments on 22.12.81 and tbc a~co~ts for 
the year 85- 86 were a jopted by the sbarehJ·lders at tbJAdjoarned 
12th Annual GeneLil Meeting of ICaroataka Dairy Developlilent 
Corporation held 00 28.12 87. 

I. Date on which the accounts were compiled by the 
Corporation; 

2. Date on which the Statutory Auditors were 
appointed; 

3. Date on which the accounts were banded over to 
the Auditors for Audit; 

4 Date on Which the accounts were audited by tbe 
Statutory Auditors; 

5. Date on which the accounts Were refered to tne 
Comptroller and Auditor General of India; 

6. Date on which the Statutory Auditeu &1Jbmi'ke 
their revised report; 

7. Date on which the Annual General MeetiQ8 of th~ 
Corporation approved the accounts; 

8. Date on which the Annual Report was presented 
and epproved by the Annual General Meeting; 

9. Date of P1eparatioa of report ill Hindi; 

10. Date of lubmiasion of this report to MiniltrY 0' 
Agriculture. 

20.11.1987 

18.7.1987 

1.12·1987 

21.12.1987 

28.12.1987 

28.12.1987. 

15·3.1988 

28.3.1918 
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6.8. -TU-Mlbinry of AgricUlture (Dej)attment of Agrlcu1tureaad 

Gteper ..... } were requested on 17 May, 1988 to furnish information oil 
cc!ttiftt ."blats. Tbe points on which the information was Sought and 
rqllelloft1ie MIDfnty 'thtrreto received On 5 April, 1989 i.e. after about 9, 
m8ilHt. iN It. under :-

... 

1 2 3 

(I) Tlte latest pOsition of the 
Ae ••• , Reports aod Audit-
ed . ACCollatlof tbe Cor-

,.,or.tied for tbe ,ear 1986-
87 aDd 1987·88. Wben 

-ft. al'e -el'pccted to bc 
. placed ~ Parliamcn t. 

(11) Tbe rtnnedial measores 
tImor proposed to be 
iabD to CIISUn: laying of 
Annual Rcports and Audir-
ed Accounts of tbe Cor-
".,.tion witbin tbc stipulat-
ed period ·of nino months 
JIreIB 1hc closc of tbe 
accounting y~ar in future. 

The Karnataka Cooperativc 
Milk Producer's Federation 
(KMF) had indicated tbat 
Statutory Auditors have been 
appc nted for 1986·87, and 
the Auditors have taken up 
the audit. Thcy were expected 
to complete thc audit of 
accounts by 31.12.88 and the 
printed accounts for 1986-87 
were to be made ready by tbe 
end of 31.1.1989. Howcvcr 
the KDDC has not yet furni-
shed the report and tbe mattcr 
is being persned with thcm. 
Fore the year 1987-88, tbe 
K MF has indicated that tbey 
have approached the Com-
ptroller and Auditor Gencral 
of India to make recommenda-
tion 8 to tbe Company Law 
Board for appointment of 
Statutory Auditors for tbc 
KDDC for tbe year 1987-88. 
The KDDC who werc con-
sulted have indicated tbat 
the assets, liabilities and per-
sonnel of tbe Karnataka 
Dairy Development Corpora-
hon Ltd. Bangalore bave 
been transferred to tbe 
Karoataka Cooperative Milk 
Producer'. Federation Ltd. 
(KMF) witb effect from 
1.5.1984 in order to impieblent 
the Operation Flood-II1ltt fn 
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1 2 3 

the entire State of Kanatata 
and tbat Karnatab DairJ 
Development Corporatioa 
Ltd. (KDDC) is Dot car,iD, 
on aay commercial acti.ttiea 
after 1.S.1984. The KDDC 
also reported that tbe valua-
tion of Uletl traolferred to 
KMF as on 1.5.84 i, ,et to be 
finalised and once the ",aiDa· 
tion i, completed. lbe .. me 
will be incorporated ID the 
boots of RDDC aDd KMF 
aed that once the aceoDnu or 
the Corporation are aadited 
up-to·date, the RODe will be 
wound up .. per tbe pro-
visions of the Compania Act. 
1956. The KDDC bave. 
however. not indicated the 
steps proposed to be taken by 
tbem to ensure timely layin, 
of the report and lbe matter 
iI being pursued. ------

6.9. At tbeir .ininl held on 23 August. 1989. the Committee oa 
Paper. laid OD the Table considered the reasons lIven by the Mialltry of 
Alriculture (Department or Agriculture and Cooperatioa) in re.ard to 
dela, in Ilying AnnUlI Reports and Audited Accounts of tbe Klroatab 
Dliry De\'elopment Corporation Limited. Blagalore fl)r tbe yean 1984-8' 
lad t985·86. 1 be Committee decided that tbe repre!elltatiyes or lbe 
Ministry of Agriculture miabt be asked to appear before the ComlDittee to 
uptain the reaSODS for dellY in the matter. 

6.10. Tbe Committee took evidence of tbe represcntatiyes of tbe 
Ninistry of A,ricullure (Department of Agricultare aDd CooperatiOD) OD 
20 Juae, 199000 the question of delay iD layiDI before Parlia .. Dt the 
ADDual Reports and Audited ACCOUDtS of the Klnatata Dai" Develop-
.tDI Corporation Umited. Bugatore. 

6.11. Asked about lbe reaSODI for delay ia fiDalilia, tbe accountl for 
the year 1983-84, wbi~b led to delay iD 6aalisatiOD of the accouats or .... 
nbeequeDt yean. tbe Secretary. MiDiluy of ApICulture stated lUI wlUle 
nYieNatbe pothiou, Ibe MiDistry were iaformecl by abo aa~ 01 



33 

the Itaroatta Dairy Development Corporation (I[OOC) tbat It had tria" 
ferred a; developmental activities in Mav. 1~84 to a new or.aui .. tioo 
called the KIlrnaaaka Milk Federation (KMF). Tbis transfer involved 
cumberaome procedure and transfer of manpower f,om KDDC to ICMP 
led to the dislocation of wort. Some staff were also transferred to the 
District Milt Union. This affected the finalisation of .ccounta from thai 
ye.r onw.rds. The Secret.ry. Ministry of AgrIculture furtb er ,t.ted th.t 
he himself was not s.tisfied with tbe aforesaid reason. bec.use if WI bad 
beeo the position. then the accounts of tbe earlier years would b.ve boon 
fiaalised in time. But tbat also wu not done. Tbe Secret.ry, Animal 
Husbandry .nd Fisheries. Karnataka also agreed thaI tbere had been dela, 
in finaliaation of the accountl. 

6.12. Tbe Secretary, Miniltry of Agriculture informed tbe Committee 
tbrt from the Goveroment side thero hau beeD coolt.nt monitorial tbrou.h 
correspondance .nd as. re.ull tbereof the accounts for 5 yean from 
1979-80 to 1983-84 wero cleared in aboul 18 month, and after tbat tbe .cc-
ounts for the sul)sequent years 1984·85 and 1985-86 were finaliled. The 
wilnels .,sured tbe Committee that tbe accounts for tbe ye:tr. 1987-88. 
1988-89 and 1989-90 would be finalised by S(pt~mber, 1990. October. 1990 
and March. 1991 respecti.ely and thus the entire backloll would be cleared 
within a &tipulated period. 

6.13. Tile Co .... lttre are diiPre.sed to DOte of tbe ADDual Reporta u. 
AHited Accouots of tbe KarDat.t~ Dalr, Dnelo,meDl Corpor.tioa (KDDC) 
for ~e ,e.rs 198t-85 and 198586 were laid aD tbe Table of Ibe Ho .. ulate 
I' .. 13 M.,. 1988 It. witb a del.y of 25 112 moatb •• ad 13 1/1. ..... 
respaethel,. Fartber. tbe co .. pilalioD or accouat. rur tbe ,e.,. 1,..·15 
.... 1915-86 took .boDt 18 moolln .Dd 16 1/2 moalb. re.pecllvel,. lalplt.oI 
tile f.ct tUl ~e Statutor, Audilon ror .uditiallbe .ccount. ror tll, .. ,ean 
were .,polated b, C A AG mucb earlier. Tbe .adltlol of .ccount. for 1 ..... 
15 II, Stahltor, AHlton took aDotlter 8 mODtlu. Tile ..... 1 aeport .... 
A .. It" ACCCMl.t. for 1,.....85 were pl.ced before tile A ..... Gdenl Mee. 
tile of tM Corpor.tl .. after aboDt.. moat hi of tbe rec.i,t of r ...... AMlt a.,.... ".. tile St.tDtOry AHlto". Tlte Committee .re .. t uti ... wl~ 
.- jaIt:Ile.tl_ .... ucH b, ~e MI.I.try of Alriealhlre (D.part .... of 
Alrlcalhlr.... Cooperatloa) tlaat traDsfer of ..... Io, ••• t.1 ICIlYltI .. of 
KDDC '- tile Karatau Milk FeUr •• loD (KMJ) I. M., 19841 •• 01.e .... 
Ma ... I....... • .. tru.rtf.f .. .,.W" from KDDC to KMF I .. 10 
...... doa of work re_tItIl .. del., I •• ullutloa of tile .ccouts fer tile 
,ear UI3..... nla .... , apli co.trilMl ... tile dela, I. lulllllll tile aece-
... of" ..... t,ean. Dartl8a ...... ce. lite Secret.r,. MI.II.ry of A.,a. 
aaa.. .... ell .............. ufactiN .. tile .. tter ... lie WII fr_ ... 
... '- •• It t~.t if tllis Ia •• lieu til: rea! reulJI tlae aceo.all of tile ,..,. 
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earlier to 1983-84 woDld bue beco fiollise4 io time. Btlt tbat .Is~was .. t 
lIone. 

'.J.c. TIle Committee regret to observe tbat tbelr earlier i'ec!ODftllelfftl-
tl ... eoatldMd fa tbe First Report (8tb Lok Sabba) presente. to LOk Sft1Ila 
OD ., Au ... t, 1985 1'115 not takea serious1y by the Ministry of AgrftliItlrl! 
.... 6eKDDC and as sucll the matter was allowed to lIagtr ...... IIe11. 
A,aft frtlllll eorreqendhl& "ltb the KDDC in a routine manner tlleMllllfitty 
do'iNt ap,ear to have taken any specific steps te ensure ttalt flae A-mlWaI 
R~.... Accounts of tbe Corporation were Ilid widtiD the prtItrfllel 
p~. Tbe Conrmlttee trust that tbe Ministry of Agticultare WoDId DOW 
k~ tile ptoodse mlde during evidence and clear tbe backlo& Of A1mWl 
Reports lad ACCOUDtl upto 1989-90 bv March. 1991 Ind rbere~u~r"'~ 
INIIeft PIltHMlleDt tbe required documents within the presc~ed fbe Iidlit of 
.......... hm tbe close of tbe accouotiDg year. 



CHAPIER VII 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE COAL INDIA LIMITED, 

RANCH I FOR THE YEAR 1987-88 

The Annual Report and Audited Accounts-of tbe Coal Iadia Limitcd, 
aap~hi f.or tbe year 1987-88 together witb 'Review' and tbo Statement sivi-
iDS reasons for delay were laid on tbc Table of Lok Sabba 00 tbo 4th April. 
1989 after a delay of about 3 months. Thesc Papers werc laid undcr Soction 
6l9A (I) of the Companies Act, 1956 which reads as undor:-

"6HA(l) Where tbe Ce-otral Government is a member of a Govern· 
ment Company, the Central Government sball caule an AnDual 
Report on tbe worklDg and affairs of that Company to bo-

(a> prepared within 3 months of its Annual General Mocting 
before which the Audit Report is placcd .. uodor SUh-80ctioa 
619; and 

(b) as soon as may be after such preparation, laid before both 
Houses of Parliament together with a copy of tho IUldilreporl 
and any e9mments upon, or supplemcnt to thc audil 
report. made by the Comptroller and Auditor Geocral of 
India." 

7.2. It would be seen from above that there was no specific time 
Umi ... laid down in tho Act for laying Annual Reports and Audited Account. 
of Government Companies before Parliament. After bearing. the views of 
tlte Mioistry of Finance and the Office of C & AG., the Committce on 
Papors laid on the Table in para 4.16 of their Second Report (Fifth Lok 
S • .,l1a.).(presented to Lok Sabha on 12 May, 1976) fixed a time limit of9 
montbs after the close of the Accounting )ear to lay the Annual Rcports 
aod Audited Accouots of the Companfes. The Committee also recommcn-
Ikd tbat wbere it was not ros,ib!e for tbe Government to lay the Report 
of any Company within that p~r\Od, they should lay on tbo Table. Itate-
ment eltplaining the reasons for not laying tbe Reports within 30 days from 
tile expiry of the period of nine months and if the Houlc is Dol in Sea.ion 
... tll"t time, the statcD;lcnt should be laid on the Tablo within sewa day. 
of ro-ulcmbly of the House. 
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73. Tbe Miuistry of Energy could not lay within the Itipulatect per-
iod of Dine months the ADnoal Report aDd Audit~d Accouuh of the Coal 
India Limited for the year 1987·88, Tbey therefore. 'aid. ltatemeulon 
4 April, 1989 on tbe Table togetber with the Annual Report and Audited 
Accollntl, explaining the realon~ for delay al under :-

"Coal India Limited is. Holding Company with .even subsidiaries. 
The AnDual Report and Accounts of Coal India Ltd. for tbe year 
1987'18 i. now beiDI laid OD the Table of the Lot Sabba/llajy. 
Sabba. It could not be laid durmg the last ,ession i.e. iD Decem· 
bert 1988 for the following reasons:-

A c ... py of tLe Annual Report of aU 'he subsidiaries pould 
b()lttached to tbe Balance Sbeet of the Holding Company, iD 
pursuance of Section 212 of tbe Companies Act. 1956. Thc authen-
tication of Accouots etc. and translation and pI iutins of the Repor. 
look place in tbe followlDg order:-

I. Adoption of Coal India Ltd. 
Accounts by the Board. 

2. Submission of Accounts to 
Commercial Audit 

3. Receipt of initial Audit Queries. 

4, Replies to initial Commercial 
Audit Qutrici. 

5. Receipt of final Audit Queries. 

6. Replie. to final Audit Queries. 

7. Final discussion with the Com· 
mercial Audit. 

Branch 
HQ 

8. Adoption of Revised Accounts by the Members of 
the Board. 

9. Revised Report of Statutory Auditor submitted 
on: 

10, Comment. by Commercial Audit received on: 

11. Adoption of Audited Accounts by Annual General 
Meeting on: 

27.3.1988 

,.8.1988 
5.8.1988 

8.8·1988 
to 25.1.1981 

31.8.1988 

23.9.1918 

28.9.1988 

30-9-1988 

7·11-1988 

21-11-1988 

2S-1l-l988 

2+12-1'88 
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U. TraDilation and printing of Accountl and submis-
sion to the Miniltry: 9-3-1989 

It may be obstrvcd tbat the accounts were adopted by the Coal India 
Limited in the Annual General meeting beld on 24.12.1968 and 
report wa translated and printed In January· February, 1989. 
Hence, it could not be laid during tbe last session," 

7.4. Since the above reaSOns did not indicate tbe full details about tbe 
facton which contributed towards delay in preparation and layiog of 
Annual Report and Audited ACCOUlllS, the Ministry of Energy (OcpartmeDt 
of Coal) were asked to furnish Information 00 certain points. In tbeir 
reply dated 2nd May. 191)9, tbe Ministry have explained the position .. 
under:-

Points 

I. The dates when-

(a) the Director of Commere' 
cial Audit-II was approa..:h-
cd for appointment of 
Statutory Auditors: 

(b) tbe Statutory Auditors 
were appointed by tbe 
Oircctor of Commercill 
Audit-II: 

(c) the ADnual Accounts of the 
Company were compiled 
and were ready for beIDg 
handed over to the Statu-
tory Auditors for auditing: 

(d) the auditing of aCCOUDIS 
commenced and the time 
taken in it: 

(e) tbe Annual Report and 
Audited accounts were 
tatoo for traaslatioD and 

25.1.1988 

2.5.19d8 

La,l week of May, 19&8. 

Audit taken up by 2nd week 
of May, 1988. 
Statutory Audit completed by 
22 July 1988. 



printin8 IUId time &ak$ in 
it: 

(f) the delay statemo!nt pre-
pared and furnlsh,_,d to the 
MioislfY of Energy (Depu. 
of Coal) for laying on the 
Table of tne House toge-
ther with tbe Annual 
Report and Audited 
Accounts: 

H. Tbo reasons for h01ding 
Annual General Meeting 
of the CompailY as late as 
on 24.12.1988: 

IN. When were the Annual 
Reports and Audited 
Accounts for the earlier 
y,ears 1983-84. 1984-85. 
1985-86 and 1986-87 laid on 
the Table of the House: 

ABaual Ilepor& ud Audited 
Accounts taken up for trausl.-
tion and printin, by middle 
of December, 1988. Time 
taken for printiDg of Report 
and translation was about 2t 
IlJOathL 

Annual Report a»4 AudiJed 
Accounts scot to ~~il1r~ on 
9.3.1989. 

Excess time t~~p by Com-
mercial Audl' a~re-openiDg 
of aCC0UJlts arisiD4 out of tb, 
lateat management decision 
to provide Jor liabmay for 
interim r4lief &0 staff and 
workera and alao to give effect 
to Commerci41 Alldit queries 
were main reaSODS for bolding 
Annual General Meetins of 
the Company late iD December, 
1988. 

Accounts for Date on which 
tbe year I';d qp the 

TMle of the 
Hopse. 

------
1983-84 26-4-1985 

1984-85 4-3-1986 

1~S-96 ~}987 

lQ86-87 26-2-1988 



IV. The latest position of 
the Annual Report and 
A"dited Accoants for the 
year 1988-89 of the Com· 
pauy. When these are ex-
pected to be laid ~fore 
Parliament: 
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v. 1'tte remC'Iiial measun!s 
tHen fir proposed to be 
1.tren to emure J&ying of 
the A'IIrru.1 RepoTts and 
J\iu4fte'd Acemmts of the 
~MDpIId, witlriB stipulated 
perioll tit 9 momhs from the 
abe of the acconnting year. 
tnfut~: 

Auditors for 1988·89 tilve 
been appointed and the rOUfine 
audit is likely to commence by 
end of April, 1989. Every 
etTort will be made to hav. 
the A.nnual Report and !tacHt-
ed Accounts laid OD tile Tabtll 
of Parliament by the end of 
December. 1989. 

All cOllcernC'd have bee .. 
advised to cotnplet~ fife 
Accounts and Audit wHhfb 
the 5tipnlatC'd period. 

'7.~. At tll'eir sitting beld Oil tbe 4th Sep!embC'r. 19S9. fbe Comm'iffce 
on Papers laid on tbe Table of Lot Sabha ('omidered tbe explanation giV'CD 
by the Minist.ry of Energy (Department of Coal) in rCFard to delay in 
laying the Annual Report and Audited Accounts of the Coal India limited, 
RancM for the year 1987-88. The Committee notC'd that a dela\' of about 
3 monthl took place in auditing of accounts and holding of AIJDua1 
Geller'" Meeting of the Company. The COlTmittC'e aleo Loted that there 
had n~er been any occasion during the preceding 4·5 years wheo the 
documents of the Company were placed before Par1ian.ent within tbe 
prescribed period. The Committee therefore. decided that the represent-
atives of the Ministry of Energy might be asked to appear before thcm for 
oral evid'etlC!e ib tile matter. 

7.6. 'J1he representatives of the Ministry of Energy according 
bY" .... MCI before file Committee on 20th June 1990. 

7.7. A.ked to explain the reasons for the deJy. the Joint Secretary, 
Ministry of Energy (Department of Coal) staled that there had always been 
delay on the part of Compan) Law Board in thc appointment of Itatutory 
Auditors for auditing the accounts of seVC'll Companies under them. He 
expressed his happiocis ovcr the timely laying of tbe Annual Report and 
Audited Accounts of Coal India Limited for sub8equent year 1988·89 I.e. 
00 30th September, 1'89. Tbe witness as~ured the Committec that the 
time IChedale (or finalisation of Annual Reports aod Audited accounll of 
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tbe Company will be strictly adhered fo by close monitoring ca~:;\'SUing 
of timely reminders by the Ministry direct to the Compan~ and also 
through the Oovcnmeot Directors who were 00 the Board oftbe Company. 
He further stated that the improvement made in respect of the year 1988-
89 will he sustained and the Annual Reports and Audited Accounts of tbe 
Company will be laid on the Table of the House within the prescribed 
time limit of nine month from the close of the accounting year. 

7.8 Tbe Committee note tblt tbe Anoual Report aDd Audited Accounts 
of the Coal Iodia Limited, Rancbi for tbe year 1988 89 were laid 00 tbe 
Table of tbe House after a delay of about 3 montbs. In respect of the earlier 
years 1983-84 1984-85, 1985.86 and 198687 also, tbere bad been delays 
raogiDg between two to four mootbs. Tbe Committee are not coodoced wltb 
tbe argament advanced by tbe witness tbat tbese delays "ere dae to delay on 
the part of tbe Company Law Board io tbe appolotmeot of tbe Statutory 
Auditors for auditing tbe accounts of tbe seven Companies under the Ministry 
of Energy. Tbe Committee feel that tbe delay could bave been aYoided had 
tbe Ministry taken up tbe matter witb tbe Company Law Board sullclently 
10 advance tbrougb personal contacts or formal meetiDgs, if necessary, so a. 
to impress upon them the urgencey of tbe matter and getting tbe accounts 
audited by tbe Statutory Auditors, well in time. 

7.9. Tbe Committee note witb satisfaction tbat tbe Annual Report and 
Audited Accounts of tbe Company for tbe year 1988-89 were laid on the 
lIable of tbe House well "Itbin the time limit prescribed by tbe Committee. 
The Committee trust tbat the Ministry of Energy would keep up Its promise 
and continue placing before Parliament the required documents of the 
Company witbin nine montbs of tbe close of tbe accounting year in future 
also. 

K.C. TYAOI 
Cbairman, 

Committee on Papers laid on tbe Table, 



APPENDIX 

Summary of Recommendations/Observations contained 10 the Report 

S. No. 

1 

1 

2 

Reference to 
para No. ia 
the Report 

2 

1.6. 

1.7. 

Summary of RecommendatiOnllob .. rntionl 

3 

The Committee are unhappy to nole that the 
Annual Reports and Audited Account. of the 
Regional Engineering Colleae, Hamirpur for the 
years 1985-86 and 1986-87 which In term. of the 
recommendation of the Committee made from 
time to time. ougbt to have been laid btl'ore 
Parliament by 31 December. 1986 aad 31 
December, 1987, respectively i.e. within 9 moatll. 
of the close of the accounting year, were actually 
laid on the Table or Lok Sabba On 6tb and 20tb 
April, 1989 Both the Annual Reports aad 
Audited Accounts which were required to be 
laid together as per recommendations of tbe 
Committee were laid separately. Thus, tbere 
was delay or about 27t months and 1St monlb. 
in laying of the documents. 

The Gommittee find from the informatioB 
furnished by the Ministry of Humau ReIOurce 
Development that the compilation of aceoats 
took about J 5 months for the year 1985.86 
and 9 months for the year 1986·87 a. aplD.t 
3 months recommended by the Committ ••• 
Th. Committee are further concerned to Dot. 
that the Account. for the subaequ.nl ,ear 
1987-88 were abo laid OD the Table ofthe Hou •• 
with a delay of about 4t montbs and 'Revle.' 
wa. laKi after a delay of about 7 mODtb •• 
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3 

The Committee also find that delay of 5 months 
was also caused in banding over of the accounts 
to tbe Auditors who took another 6 months in 
auditing the accounts of tile (:00.. 'PIk: 
audited accounts werep1a.ced bcfoJ: the Board of 
Governors after 2 months. Hm~ tbp delay ,in 
laying the documents of the. IIYlu.ution Was 
mainly due to the afores~i4 r_lIMns. The 
Committee regret to observe tbat neitber the 
MiJJhtry nor tbe College Authoritiea cared to 
a ~ k tbe auditors to complete a uditi.ll' of 
Accounts in ihortest possible period. Tbp 
CommiUee are of the opinion that the Ministry 
concerned and tbe College Authorities have not 
taken tbe matter serioosly and have allowed Che 
Injititute to compile ita accounts in a leisurely 
manner. 

The Committee recommend tbat tbe ministry of 
Human Resource Development should draw up 
a realistic time ~cbedule in consoltation with 
senior level officers of the College to enlure that 
tbe Annual Reports and Audited Accounts of 
the institution are placed before Parlian,eat 
within the stipulated period of 9 months of the 
colse of tbe accounting year aa prescribed by the 
Committee. 
The Committee regret to find that tbe Annual 
Report and Audited Accounta of tbe Asiatic 
Society. Calcutta for tbe year 1985-86 which 
were required to be laid on the Table of the 
House by 31 De~mber. 1986. were actoally laid 
on the Table of tbe Hoose on 15 may. 1989 
after an inordinate delay of aboot 28i months. 
The Committee also find that the aforesaid 
documcntslor tbe subsequent year 1986-87 were 
laid on the Table of tbe House on 16 Aupsc. 
1989 with a delay of aboot 7! months and tbeIe 
documents for tbe ,...ra 1987-88 and 1981.89 
which we:erequireJ to be laid by 31 December. 
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1988 aDd 31 December, 1989 respectively art 
yet to be laid on the Table of tbe Houso. 

The Committee note from 'be delay statemeDt 
laid 00 the Table of the Houle and subsequont 
information furoished by the Ministry of Haman 
Resource Development that the dela, occurred 
mainly at the stages of auditing of accounts and 
printing of Annual Report and Accounts of tbe 
Society. 

The Committee would like tbe Ministry ot 
Human Resource Development (Department of 
Cui ture) to go into th: matter in dotail and 
c1ra w up a realistic time schedlllo to ensure tbaa 
the AODual Reports and Accounts of tbo S&ict)' 
for the years 1987-88 and 1988-89 are compiled 
and laid 00 the Table of the Boulie witbout 
further loss of time. The Committee would allO 
like the Ministry to ensure that the Anoual 
Report and statement of accounts of the Socioty 
are henceforth laid on the Table of the Houso 
within the prescribed time limit i.e. withiD 9 
months of the close of the accounting yoar, aD 
future. 

The Committee are unhappy to note that tbe 
Annual Reports and AUdited Accountl of Ih. 
Vayudoot Limited, New Delhi for the yean 
1981-82. 1982-83. 1983-84. 1984'85 and 1985-86 
were laid for the first time before Partiamenl OD 
11 May, 1989 after delays ranging from 6 yoart 
4 months to 2 years 4 months. The Committee 
are sorry .0 say tbat the Vayudoot Limited being 
joint venture of the Air Iodia aodlndian 
Airlines fell very much under the CompaDin 
Act, 1956 but lhe provisions oftbe Ael were DOt 
correctly interpretted by the Ministry of Law. 
Justice and Company Aff"irs aod the BDrCCD of 
PubHc EDtrprises. and the AnODal Reports and 
Accounts of the Company were oot laid on the 
Table oC tbe House. The Committee cauaoe 
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but hold the Ministry of Law Justice and Com-
pany Affairs and the Department of Public 
Enterprises mainly reapons ble for the inordinate 
delays in laying t<1e documentland con~equentlJ 
for depriving the Members of Parliament of their 
right to have fint hand knowledge about tbe 
working and financial health of tbe Compaoy, io 
time. The Committee are conltrained to obsene 
that the Ministry of Tourism and Civil Aviation 
also did not take leriously the recommendationl 
of the Committee OD Papers laid on the Table of 
Lok Sabha about companies floated under the 
Companies Act, 1956. 

Tbe Committee, therefore. reiterate their recom-
mendation made in para 4.16 of their Second 
Report (Fiftb Lok Sabha) wbicb readl al 
follows :-

"4.16. The Committee, tberefore, recom-
mend tbat as in the case of tbe Reportl Of 
the Autooomous Organisation.. Reporu of 
Government Companies Ihould also be laid 
within 9 montbs of the close of tbe account-
iog year· Tbe Committee further recom-
mend that where it is nol poslible for the 
Government to lay the Report of any 
Company within that period tbey Ibould 
lay on the Table a statement explaininl tbe 
reasons f:Jr not laying tbe RepDrtl within 
30 days from the expiry of the period of 
nine months. 

Tbe Committee find from the information 
lurnished by the Miniltry of Civil Aviation aod 
Tourism that tbe Annual Repons and Audited 
Accounts of the Company for the IUbaequCDt 
years 1986·87, 1987-88 and 1988-89 which were 
due for laying on the Table of the House by 31 
December, 1987. 31 December. 1988 and 31 
December. 1989 have not 10 rar been laid. The 
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Committee are constrained to obrerve that tbe 
aforesaid delays could have been avoided jf tbe 
Ministry of Civil Aviation and Tourism wbo are 
administratively respon&ible for the affair. of 
tbe Vayudoot Limited, had takeo tangible .teps 
and pUI~ufd the matter .witb the India Airline. 
and Air India. 

The Committee take serious view of the lapse 
and recommend that immediate action may be 
taken bv the Government and Air India and 
Indian Airlines to draw up a time bound pro' 
gramme to clear the backlog of tbe Annual 
Reports and Accounts of the Vayudoot Limited. 
The Government may also devi.e a suitable 
mach an ism to ensure that the Annual Report. 
and Audited Accountl of tbe Company are 
placed before P.uJiament within nine mODtb. 
of tlle close of the accounting year in future. 

The Committee are concerned to note that the 
Annual Report and Audited Accounts of the 
Central Council of Indian Medicine. New Delhi 
for the year 1986·87 were laid on the Table of 
Lok Sabba on 19[h April, 1989 after a delay of 
about 15! months. These documcnts for the 
subsequent year 1987·88 which were required to 
be laid on the Tabie of Lok Sabha by 31 
December, 1988 were laid by tbe Ministry on 
26th July, 1989 with a delllY of about 7 montbs. 
The afgresaid documents for the year 1988-89 
which were due for laying before the House by 
31st December. 1989 are yet to be laid. 
The Committee observe that the del.y in 
respect of tbe Report and Accounts for tbe year 
1986-87 took phce maInly at the stages of 
appointment of Statutory Auditors Auditing of 
Accounts. translation and printinl of tbe docu-
ments. Fl'om the information furnished by tbe 
Ministry of Hl!aJth snd Family Welfare in tlleir 
delay statement and subsequent information OD 
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certain poiots given by them. it is learnt thaS 
the term of undertakin& the audit of accouatl by • 
the Comptroller and Auditor General (CclAG) 
had expired with the audit of tbe accounta of 
tbe year 1985·86. Tbe approval of the C&AG • 
for further continuation of the audit by this 
organisation could be finalised only in Marcb, 
1988. This led to delay in'finalisation of tbe 
au;ilted statement of accounts for tbe year 1986-
87 and laying the Annual Report and Audited 
Accounts in the Parliament. 

The explanation given by the Ministry i.e. delay 
in aprointment of 'Statutory Auditou' by the 
C&I\G is bardly convincing. The CommiUee 
ale at a los5 to understand why the CclAG 
could not be app ,oacbed sufficiently in advence 
fur continuance of Audit of tbe Council for the 
subsequent year. 

The Committee also find that about a year was 
taken for completing transla.ion work and 
printing of documents for which the Ministry 
have not come forward with any explanation. 
No sincere efforts appear to have been made to 
get tbe work: of translation and printin, of 
material, completed in time 10 that the docu-
ments could be laid on the Table of tbe Hou .. 
within 9 montbs from tbe cloae of the accounting 
ytar, as prescribed by tbe CommitlCe. They 
bope tbat the Ministry would be more watcbful 
l[l tbis re!ard and ensure tbat such delays are 
obviated in future. 

5.4. The Committee are distrefted to note t1fat the 
Annual Report and Audited Accounts of the 
Jndian Associatbn for CUltivati~f Science,' 
Calcutta for tbe year 1987·88 wer 00 tile Table 
of Lot Sabba as Jute as on 31 July. 89 I.e. after 
a delay of 7 mollths and thcse documents for tile 
subsequent year 1988-89 whicb were due lOJ 
layiug by 31 December, 1989 were Jajd oa tlae 
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Table with a delay of 3 montb •. Tbe Committee 
note tbat ODe of the reasons for delay in layinl 
tbe Annual Report and Accounts for tbe year 
1987·88 was that the entire administration wal 
geared to celebrate tbe birth centenary of Sir 
C.v. RalJlan dUling November. 1988 al a 
Nat~onaJ celebration and·as lucb tbe required 
documents could not be sent to tbe MinMry of 
Science and Technology within the stipulated 
period for placing before P •• Uament. T~e 

Committee are not convinced witb tbe realOn 
adduced by the Minibtry in tbis regard. The 
Aesociation sbould have spared the accounts 
staff to finalise the Annual Reports aDd Audited 
Accounts within the prescribed time limit. Tbe 
Committee urge upon the Ministry of Science 
and llechDOlogy to impress upon the Association 
to avoid such delays and ensure timely finatisa-
tion of its Annual Administrative Reports and 
Accounts. 
The Committee note with regret that wbile 
laying on the Table of the House tbe Annual 
Rilport and Audited Accounts for the year 
1987-88. the Ministry of Science and Tecbnology 
did not lay the atatement explaining the reasons 
for deiay in laying those documents. The 
Ministry knew fully well the recommendation of 
tbe Committee made in paragrapb 3·5 of tbeir 
First Report (Fifth Lok Sabba) tbat if for any 
rUSOn. tbe AnDual Report, Audited Account. 
and the Audit Report thereon could not be laid 
witbin the stipulated period of nine months, tbe 
Ministry should lay within 30 days of expiry of 
prescribed perio~ or 8S soon as the House meet., 
w-bich ever is later. a statement explaiainl tbe 
rUlI(;n why the reports and accounts could no& 
be laid within the stipulated period. The Com. 
mittee are cODstrained to observe tbat uoless 
the Ministry itself keeps a close watch aod 
eQf1lfCS compliapce with recommendation or tbe 
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Committee. the concerned or.anilatioaa me, 
not taken tbe matter seriously. The Committee. 
tberefore. urge upon the Ministry to enlure tb •• 
the Annual Reports and Accounts IS well al fbe 
Audited Report and 'Review' are laid toaether 
on the Table of the House within nine montbs 
of the close of the accounting year in future. 

The Committee are disprelled to note of tbe 
Annual Reports and Audited Accountt of the 
Karoataka Dairy Development Corporatioo 
(KDDC) for the years 1984-85 aDd ]98S-~6 
were laid on the Table of the Houle a. late •• 
on 13 May. 1988 i e. with a delay of 25t aDd 13! 
months respectively. Further, the compilation 
of accounts for tbe years 1984·85 and 1915-86 
took about 18 months and 161 month. re-
Ipectively. inspite of the fact thai the Slatutory 
Auditors for auditing tbe account. for Ihe. 
years were appointed by C&AO much earlier. 
The auditing of accounts for 1984-85 by 
Statutory Auditors took another 8 months. The 
Annual Report and AuditeJ Accounts for 
1984·85 were placed before the Annual O,.,-=ral 
Meeting of the Corporation after abo»t 4 
months of tbe receipt of revised Audit Report 
from the Statutory Auditor.. The Committee 
are not satisfied with the justification advanced 
by the Ministry of Agriculture (Department of 
Agriculture and Cooperation) that trans'er 0' 
developmentill activities of KDDC to tbe 
Karnataka Milk Federation (KMF) in Way 
1984 involved cumbersome procedure aocl 
transfer of manpower frOID KDDC to KMF led 
to dislocation of work resultinl in delay in 
finalisation of the account. for the ,tar 1983-84-
This delay a81m contributed the del.y in 
finalising the accounts of subsequenl , ...... 
During evidence, the Secretary. Minillry of 
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Agriculture also expressed Ills dissatisfaction In 
the matter and he was frank enoullI to admit 
tbat if this had been the real reason. the accounte 
of tbe years earlier to 1983-84 would bave been 
finalised in time But that also was not done. 
The Committee regret to observe tbat tbetr 
earlier recommendatioD contained in the FirSt 
Report (8th Lok Sabha) presented to Lok 
Sabha On 19 August. ]985 was not t.ten 
seriously by the Ministry of Agriculturo and the 
KDDC and as such the matter was allowed to 
linger iDde6nitely. Apart from corresponding 
with the KDDC in a routine manner the 
Ministry do not appear to have taken any specific 
steps to ensure that the Annual Reports and 
Accounts of the CorporatioA were laid within 
the prescribed period. The Committee trust 
that the Ministry of Agriculture would now keep 
the promise made during evidence and clear the 
backlog of Annual Reports and Accounts upto 
1989·90 by March, 1991 and thereafter place 
before Parliament the reqnired documents witbin 
tbe prescribed time limit of nine months from 
the close of the accounting year. 
rhe Committee note that the Annual Report 

and Audited Accounts or the Coal India Limi-
ted. Ranchi for the year 1988-89 were laid On 
the Table of the House after a delay of about 
3 months In respect of the earlier years 1983-84, 
1984-85. 1985· 86. 1986·87 "lfO. tbere bad bern 

delays ranging between two to four months. 
The Committee are not convinced with the argu-
ment advaDced by the witness that these delays 
were due to delay on the part of the Company 
Law Board in the appointment of tbe Statutory 
Auditors for auditing the accounts of the seven 
Companies under the Ministry of Energy. The 
Committee feel that the delay could have boen 
avoided had tbe Ministrtakenup the mat.t~.r. 
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witb tbe. Company 4w Boarel lulicicntl, In 
advance throush per,onal contacts or formal 
m~etins~, if necey,ry. 10 al to impresl upon 
tbem the urgency of tbe matter Bnd Bettini tbe 
,ccounts auditrd by t~ Statutory Auditors, well 
In time. 

n. Committee not. 9t'ith satisfaction tba' abc 
AaDuai Roport and Audited Accounts of tbe 
Company for tbe year 1988-89 were laid on the 
Table of the Houl. well within tbe time limit 
pros_bed by tbe Committee. The Committe. 
trUlit tbe Ministry of Bnergy would keep up ill 
promiae aod continue placin. before Parliameat 
tb, required documeatl of the Company within 
nine IDOIItha of the clote of the accountia. yea' 
in futute allo . 

• III' I II' ,. • 1IIer4a..D111tA=6 . 
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